347 Spurt-robberies & dacoi-
ties in banks & shops (CA)
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The Lok Sabha then adjourned for lunch till
thirty-five minutes past Fourteen of the Clock

The Lok Sobha re-assembled, after lunch, ut
Jorty two minmses past - Fourtéen of the Clock.
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14.42 hrs,
[MR. DEPUTY SPEAKER in the Chair)

MR. DEPUTY SPEAKER : Now matters
under Rule 377. Shrimati Madhuri Singh.

" MATTERS UNDER RULE 377
(i) Need for providing requisite facilities in
Purnea (Bihar) which has been declared indus-
trially backward area.
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(ii) Non-payment of sugarcane arrears by
Mahalaxmi Sugar Mills, Igbalpur (U. P.) and
need to take it over,
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(iii) Lack of adequate medical facilities in
rural areas.
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(iv) Need for providing cheap accommodﬁtl'an
and medical facilities to Kashmiri labour migra-
ting to other States for work.

SHRI ABDUL RASHID KABULIL
(Srinagar) : Thousands of Kashmiri peasants
and landless labour migrate to Punjab, Him-
achal Pradesh, Haryana and Union Territory
of Chandigarh etc. every year in winter to
earn their livelihood by putting in their hand
labour in various avocations. Kashmiri lab-
our is considered cheapest but- most trusted
and dependable. A good number of these
labourers are illiterate and being unable to
find work in their home State are forced te
migrate and work as labourers in neighbour-
ing States. ~ Unfortunately nothing tangible
is being done to provide them shelter by cons-
tructing sarais, etc. These poor and helpless
people suffer in rain, snow and bitter cold.
They take refuse in mosques and dungeon-
like hired rooms collectively and dump them-
selves in most unhygienic conditions.. The
Siates are not taking necessary steps to assist
these poor people in providing them housing
and other basic facilities; though these people
are contributing with their sweat and blood
for the development of their économy in pri-
vate and public sectors. The Centre should
take cognizance of this matter which is essen<
tially national and human in essence. It
should take up this matter with the State Go-
vernment concerned and with their assistance
or on its own, construct Sarais in those Sta-
tes, and provide accommodation on nonjinal
charges besides making available medical
facilities.

(v) Need for steps to control root (wilf)

disease in coconut crop.

PROF. P. J. KURIEN (Mavelikara) :
India is the third largest coconut growing
country in the world having an area of
about 1.07 million hectares and an annual
production of about 5800 million nuts.
The root (wilt) disease which is debilitating
in nature, affects the crop inflicting loss to
the tune of 340 million nuts annually. This
malady, first noticed in certain pockets in
Southern Kerala, has now established conti-



